HIGH COURT OF JHARK
NOTIFICATI
THE 25™ Jun 2

NO'J-&AZ The Judicial officer named in Column no. 02 is posted as Civil Judge (Junior Division),
Permanent Court in the Judgeship and station mentioned in Column no. 03 of the table given below,

As mentioned in Column no. 04, the officer concerned Is also vested with the powers
conferred under sub-section (2) of Section 19 of the Bengal, Agra and Assam Civil Courts Act, 1887
(Act XII of 1887) as amended by the Bengal, Agra and Assam Civil Courts (Jharkhand Amendment)

Act, 2018 to try, under the ordinary procedure, the original suits of pecuniary and territorial
Jurisdiction.

As further mentioned in Column no. 04, the officer concerned is also vested with the
powers of a Judge of the Court of Small Causes for the trial of suits cognizable by such a Court with
the necessary pecuniary and territorial jurisdiction.
The powers vested in Column no. 04 should not, however, be exercised by the officer
concerned unless the same is published in the Jharkhand Gazette or in the District Gazette.
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1. |Ms. Mosrat Ziya | (a) Civil Judge (@) Rs. 7,00,000/- within the | Civil Judge (Jr. Div.)-
Tara, Addl. Civil (Junior local limits of Giridih Munsifi | cum-1.M., Giridih
Judge (r. Div.)- Division) (b) S.C.C. powers of Rs.1,000/-
cum- J.M., Giridih | (b) Giridih within the local limits of
vice Ms, Sakshi | (c) Giridih Giridih Munsifi
Srivastava, Civil
Judge (Ir. Div.)-
cum-1.M., Giridih
By Order of the Court

Sd/-Satya Prakash Sinha
Registrar General

Memo No. 2 o) 3 g /Apptt Dated Ranchi the 25™ June, 2026

Copy forwarded to the Principal Secretary, Department of Personnel, Administrative Reforms &
Rajbhasha, Government of Jharkhand, Ranchi/ the Principal Secretary,

Law (Judicial) Department,
Government of Jharkhand, Ranchi/ the Senior Accounts Officer,

O/o the Accountant General, Doranda,
Ranchi / the Principal District & Sessions Judge, Giridih for information and communication to the

Officer concerned/ the Central Project Co-ordinator, e- Courts Project, High Court of Jharkhand, Ranchi

with a request to take necessary steps for publishing it in the e- Gazzette & uploading the same on the
official website of this Court.
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